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CCNTAL AD1INISTRATIVE TI5UNRL 

CALCUTTA BENCH 

No, CA 413 or g 

Present : Hon'le Mr.Justice S.N.Mallick, Vice—Chairman 

Hon'1e 01r..C.S2rma, Administrative 1 emUer 

KANAI IALI 

Vs 

UNION OF INDIA & ORS. 

For the applicant : Ilr.5.K.P.Kara,?, counsel 

For the respondents: lr,P.K.Arora, counsel 

He 2rd on : 28.1,98 	 Order on : 28.1,98 

ER 

S.N.Nalljck, V.C. 

Heard Zoth the parties. The id. counsel aPpearing for 

the petitioner prays for leave to withdraw this alicat ion. The 

petitioner is permitted to withdraw this application. We make no 

further order. No order as to costs. The application is disposed 

of as ieinq withdrawn. 
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